
THE

COUNCIL OF STATE DEBATES

V olu m e i, 1935

(itih February to i^ih April, 193$)

MNTH SESSION
OF THE

THIRD COUNCIL OF STATE, 1935

PUBUBHCD BT M aMAOCR OF PtTELICATlONa, DfLHT.
PKIHTID BT THE MaNAOCR, OoVIENiaMT OF INDIA PbXSS, NBW DIUU.

1036.

Monday, 11th February, 1935





THE

COUNCIL OF STATE DEBATES
(OFFICIAL REPORT OF THE NINTH SESSION OF THE XHIKT) 

COUNCIL OF STATE.)

VOLUME 1— 1935.

COUNCIL OF STATE.

Monday, 11th Febrmry, 1935.

The Council met in the Council Chamber of the Council House in New
Delhi at Eleven of the Clock, being the first day of the Ninth Session of the
Third Council of State, pursuant to section 63D (2) of the Government of India
Act. The Honourable the President (the Honourable Sir Maneckji Dadabhoy,
K.C.I.E., Kt., Bar.-at-Law) was in the Chair.

MEMBERS SWORN:

The Honourable Raja Ghazanfar Ali Khan (West Punjab : Muham­
madan).

The Honourable Mr. J. N. G. Johnson, C.I.E. (Chief Commissioner,
Delhi).

The Honourable Sir Bertrand Glancy, K.C.I.E., C.S.I. (Political Sec­
retary).

The Honourable Mr. P. C. Tallents, C.S.I., C.I.E. (Finance Secretary).
The Honourable Mr. Jyotsnanath Ghosal, C.S.I., C.I.E. (Bombay : Nomi­

nated Non-Official).
The Honourable Mr. Mohammad Yamin Khan, C.I.E. (United Provinces : 

Nominated Non-Official).

QUESTIONS AND ANSAVEllS.

S a le  o r  P l atfo bm  T ic k e ts  a t  St a tio n s  o f  t h e  E a st  I n d ia n , E aste r n
B e n g al  a n d  B e n q a i. N aqpttb R a il w a y s .

1. T h e  H o n o u r a b l e  K u m a r  NRIPENDRA NABAYAN SINHA : 
Will Government be pleased to state : '

(o) The total amount that has been collected from the sale of platform
tickets in the year 1933 at stations on the East Indian, Eastern Bengal
and Bengal Nagpur Railways ?

( 1 ) A
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(6) Under what law this charge has been made ?
(c) The total cost incurred in printing these tickets for 1933 only ?
(d) The total cost incurred on the sale of such tickets ?

Tail̂ HoNotrsABiiB Sir QUTJHRIE BUSSELL :
Bs.

(a) Bengal Nagpur R a ilw a y .............................................. 9,677
Eastern Bengal Railway . . . . .  26,408
East Indian Bailway . . . . " . 1,43,466

(b) I would refer the Honourable Member to the Government of India,
Public Works Department, Bailway Traffic Circular No. XXXVII-Bailway,
dated the 20th December, L883, published in the Supplement to the Gazette
of India, dated 12th January, 1884.

Bs.

(c) Bengal Nagpur Bailway . . . . . 154
Eastern Bengal Bailway . . . . . 600
East Indian Bailway ......................................3>100'

(d) The cost of selling platfprm tickets cannot be computed separately
but is negligible, as it does not nece8sit̂ t̂e the employment of any additional
staff.

W ithholding o r  Pbtitioss a» d» bs8Bd to H ighee Authobttibs.

2. The Honoubabi.b BJr. JAGADISif GHAJJtDRA BANEBJEE:
(a) Is it a fact that on the 11th June, 1925, the Ma&ter Generali Supply, issued
certain instniotioiiB to withhold tiie petitions addiesaed to highw, authonities
from subordinates relating to promotions and supersessions i  If so, do
Governmeat pfoi^se to plaee a.copy p|!:his i^tn;)(;tioi>8 on. th  ̂ table o f the
House ? If not, why not ?

(ft) It) it a faot^that owing to thoae; onders the, of Military,
Dhiry and ChPMB, Farms are wtthhoWwi;. all petitions, rea^nabte or
unreasoimble, from subordinates ?

(c) Is it a fact that in. January, 1931v another ord«r WMtimuwd f«nthe
withholding of all petitions relating to promoitDoniiADd sopwBeaBiQns.of subor*
dinat«8 like clerks, Indian overseers and supervisors of Grass and Dairy
Farms ? If so, will Goveroment be pleased to state the reasons for which
the previous older has been superseded by this Ibter order ?

(d) Do Government propose to place a copy of the same on the t«bl« «sf- 
the House i If not, whyiiot V

His Exckllbncy the COMMANDEB-rN-CHIEF: There is no record'
of such ihstmotions having been iamed. The rest oi the. question dooi. not
tbetefore srisej butr I add- that offioeis Aimy Headguact^ d«aVwitl^
petitions in accordance with the general instructions iaau*d by Ger r̂pf;.
ment of India.



I>»DBWTioir OF M ». Sa e a i  ̂ Gha^̂ dha Bbsn> BX-ALfiiatMA3ff, Casĝ tSWa
COEPOBATIOir.

3. Thb Honotjbablb Mr. JAG'ADISH CKANBRA BANEiM^XE: 
Is it a fact that the Calcutta Corporation has adopted an uiuuiimous resoltitioir 
on the subject of the continued detention of Mr. Sarat Chandra Bose, an 
•X*Alderman, reoomiziendiBg that he be releaned or placed on trial in a 
oompetent court of law ? Dn Government pr<^se to release him̂  ot plac^ 
him on trial in any competent court of law ? If not, why not ?

T h e  H o n o u r a b l e  Mb. M. G. HALLETT: I undeiwtand Iftiat such 
a reBolution was passed. T he question of Mr. Bose’s continued detention is 
examined every half year under the provisions of the Bagula4/ionv The Govern­
ment of India have very recently excwnined the case and do not consider that 
he should be released at present.

If the Honourable Member will refer to the preamble to Eie^lation III  
of 1818, he will see that the cases coming^withih the purview of the Regul»dM
are those in which trial is not contemplated;

T h e  H onottrable M b . P. N . SAPRU : Will Govemnient be pleased 
to take the Members of this Council into its confidence in regard to the evident^ 
in its possession against Mr. S. C. Bose ?

T h e  Ho n o u r a b l e  Mr. M. Gl HALLETT: It will be impoasible tô  
give in a reply to a question a full statement of the evidence we have agaikuit̂  
Mr. S. C. Bose. As has been stated by the Honourable the Home Member in 
another place, He would Be prepared, if occasioii arose, to n.ake knoWn the 
reasons which have led Government to take this action against this gentle­

QUB«»l*IOKrS ANBWBRS. 9

man.

The HoN0URAJii,E Mr. P. N. SAPRU: Bow long has Mr. S. C. Bose 
been under detention under Regulation III of 18L8 ?

T h e  H o n o u r a b le  Mr. M. G. HALLETT : From about Februai-.v 10th 
1^32,1 think. '

The HoNotTBABLB Mb . P. N. SAPRtT: When do Government think 
they will be able to release Mr. S. C. Bose ?

T h e  H on o u r a ble  th e  PRESIDENT: May I draw the HoBoucable 
Member’s attention to the fact that these supplementary qaiestions do not 
arise out of the reply given by the Honourable Member ?

The HoirotTBABCE Rai BAha.dttb La1.a MATHiURA PRASAD 
MEHROTRA : Will Govemment be pleased to state if they arfe gbibg to 
take any steps after the Adjournment Motion passed in the otheir House ?

T h e  H o n o u b a blb  Mb . M. G. HALLETT : X!iat question might I 
sureest, Sir, more appropriatiely be aaked in tiie other House. Thraw is 
I think, a ques^on to that effect in the other House. ’

B a ^ ^ b  Lala MATHURA PRASAD 
n iA  : Are we to understand, Sir, that Government are not preDtoedi 

to give an aiiswer tb the cfueistioii in this Housed ? ^
a 2
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The HoNouBABijD Mb . M. G. HALLETT: Government made their
position olear in the Lower House when the Motion for Adjournment was
imder discussion, and I have further made it clear in this House, that as far
as the question of detention arises, Government are not prepared at present
to release Mr. Bose.

Thb HoNotxRABLE Rai Bahadxjh Lala MATHURA PRASAD
MEHROTRA: Am I to understand Hiat after the passing of the Adjournment
Motion the present attitude continues ?

The Honoubable Mb . M. G. HALLETT: Yes, Sir.

Pay, etc., of the Statistioiajj, Impbbial Counoil op Agbioultubal
R eseaboh.

4. The Honoubable Mb . JAGADISH CHANDRA BANERJEE :
(a) Is it a fact that there is a Statistician on the staff of the Imperial Council of
A^cultural Research ? Is it a fact that the holder of this post was a teacher
in a college prior to his appointment to this post ?

(b) What was his pay in his old appointment ? What initial pay was
he given in his appointment under the Imperial Council of Agricultural
Research ?

(c) Is it a fact that since his appointment in the Imperial Council of Agri­
cultural Research he has been given annually an increment of Rs. 60 ? What
is his pay now ? Is it proposed to give him further increments 1

(d) Will Government please state what maximum pay has been fixed for
the Statistician 1 '

(e) Is it a fact that annual increments of Rs. 50 are attached to the time
scales of the All-India Services ?

(/) Is it a fact that recently the Statistician went on tour ? What places
did he visit ? What was the cost of his tour ? What was the necessity
of such a tour ? Are these tours done annually, monthly or periodically ?

(g) What are the fimctions and duties of the Statistician, Imperial Council
of Agricultural Research ? Have Govern ment considered whether those duties
can be entrusted to the Department of Commercial Intelligence and
Statistics ?

T h e  H o n o u b a b l e  K h an  B a h a d u b  M ia n  S ib  FAZL-I-HUSAIN :
(a) Yes.
(b) Part 1—Rs. 250.

P art 2— R s. 450.
(c) No. He has drawn no increment since July, 1933. His present pay

is Rs. 600, which is the maximum of the sanctioned scale.
(d) Rs. 600.
(e) Generally speaking this is so.
(/) Yes, to Calcutta. The expenditure involved was Rs. 149-10-6. He

was required to discuss two statistical papers at the Indian Science Congress.
He goes on tour when necessary in the discharge of hi« duties.

(g) As regards the first part, a statement is laid on the table. As regards
the second, Government have not considered this question but the Statistical



Section under the Imperial Council of Agricultural Research was eBtablibhed 
after consultation with the Director General of Commercial Intelligence and
Statistics.

QUB6tl6NB AND ANSWERS, 5

Functions and duties of the Statistician, Imperial Council of AgricuUural Research,

(t) The mathematical and statistical inte^retation of the results of agricultural
experiments with specif reference to field experimentSf yield trials, mjuaurial experiments
and the working up of other biological data.

{ii) To assist agricultural research workers, whether employed under Provincial
Governments or on research schemes of the Council, in the proper planning and inter­
pretation of experiments, ;

(iii) The statistical examination of data connected with livestock.
(iv) To render general statistical assistance to the Imperial Council ofjAgricultural

Research Department in the course of its work,
(v) To enquire into problems of agricultural statistics.

P b o v isio n  of T e leph o n e s  a t  R e sid e n c e s  of A s sis t a n t -i n -charc ê , A g e i-
CULTUBE Se c t io n , a n d  t h b  St a t is t ic ia n , I m p e r ia l  Cou n c il  of  A g r i-
CULTtTRAL RESEARCH.

*  5. T h e  H on o u r a b le  M r . JAGADISH CHANDRA BANERJEE:
(a) I s it a fact that the Assistant-in-charge of the Agriculture Section, and the
Statistician, Imperial Council of Agricultural Research, have been provided
with telephones at their respective houses ?

(6) Are orders in force to the effect that the expenditure on telephones
should be curtailed and reduced to the minimum ?

(c) If the reply to (b) is in the affirmative, will Government please say
what justification there is for installing telephones at the houses of the
persons mentioned in (a).

(d) Is it a fact that there is no telephone at the house of the Actuary to
the Government of India, or the Deputy Director, Commercial Intelligence
and Statistics, at the headquarters of the Government of India ?

(e) Is it a fact ttiat Superintendents in the Education, Health and Lands
Department hold gazetted rank, while the Assistant-in-charge of the Agricul­
ture Section in the Imperial Council of Agricultural Research does uotl

(f) Has any Superintendent in the Education, Health and Lands Depart­
ment been provided with a telephone at his house ? If not, what special
justification is there for giving a phone at the house of the Assistant referred
to ?

T h e  H o n o u r a b l e  K h a n  B a h a d u r  M ia ij  S ir  FAZL-I-HUSAIN :
(a) and («>), Yes.
(c) To get into touch with them quickly on official business outside office

hours and on Sundays and closed holidays,
(d)sLnd(e). Y es.

(/) No. Telephones are provided only when necessary. ,
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Isj>q-Bvmm Tbm>e AoBJQiBscpiNT.

6. T h b  H o n o u r a b l e  R a i B a h a d u b  .L a l a  MATHURA PRASAD
MEHROTRA : (a) Is it a fact that an Indo-British Trade Agreement has
been signed!

ib ) If 80, were .the Chwbeirg of Commawe :con8ulted ? If not, w h f  
not 1

(e) W m  any Indiaa merdiaQte and b̂ueineMmen ki 1:lie«r tndii îdual
opacity invrted to give their option 1 U  flo, what a*re tJheir names !
not, why not ?
. ((i[) Will tibia Agpeement be bixyught before botibi HOIM60 of tiie LegiafautvM
for ratification, and in case of either House disagveefeg ^ tb  tlie terms,
will it be consideoed to be oanoefled ?

T h e  H o n o u r a b l e  Mr. T. A. STEWAJK-T : (a) Yes, Sir.

(6) and (c). The general principles dealt with in the Agreement do not go
Wy9Jid wbat ha9 bew  ̂ ^xplicitly or wpUediy t^e poUoy of tbe Gk>vemmeiadt <(
.t)»dia for imuy years or what has dif^tly or iadi^tly  been accepted by the
Indian Legislature. As no new departure in principle or practice was involved,
Government did not consider it necessary to consult commercial or publio
opinion in the matter. ^

(d) Tbe HoBiWfwbie Member is m  dw bt aware that a Motion to tab#
Indo-Britifdi Trade Agreem«*nt into opnaidferetioii w»s diacufised in tfan 

Legislative Asserubly on 29th aî d 30tb Jm iw y last* If there is a gensrul
demand, this House will be given a similar opportunity to discuss tbe Agree- 
iweojb. Dpiiuncifttian of the Agreemeat is not a neeetoaary corollary of an
adverse vote in either or both Houses of the Legi^etuie.

T h e  H o n o u r a b l e  B a i  B a h a d u r  L a l a  MATHURA PRASAD
MEHROTRA : M ay I know what is the position of Gov^iriiii^t now that
the other House has rejected this Agreement ? Is the Government going to
terraixxate jt or not ?

T h e  H onottrable Mr. T. A. STEWART: The Government of India
Qfi at preseû t advised do not propoiso to denounoe the Agreement.

Th?i H onourabj*ib  B a i  B a h a d t o  L a la  MATHURA PRASAD
MEHROTRA : Do I understand that Government is not prepared to respect
the wishee of the popular House on the «ve of the introductio<% of so-called
Iteforms.

The H o n o u r a b l e  t h e  PRESIDENT : Order, order. I will not permit
this question. It is more an argument than a question.

T h e  H o n o u r a b l e  R a i B a h a d u r  L a l a  RAM SARAN DAS : Will the
Goyernjnent be pleas^ to allot a day for the consideration of thi  ̂ important
Agreement ?

T h e  H o n o u r a b le  M r. T . A. STEWART: I refer the H<Miourable 
Member to my answer to part {d). If there is a general demand this House
will be given a similar opportunity to discuss the Agreement.



T M  H o i ô u e a b l h  R a i  BiA^DTJ® liAUi RAM SARAN BAS : There
TO a Sir.

R e q u est  b y  th e  J h e lu m  D is t r ic t  B o a r d  t h a t  th e  R a il w a y  B r id g e  o n
THE JHSLum R iv e r  b e t w e e n  M a l a k w a I i a n d  H a r a n p u r  St a t io n s ,
N o rth  W e ste r n  R a il w a y , b e  w a d e  f it  f o r  M o to r  T r a f f ic .

7. ateis H on ou rabm j R a ja  CfflAZANFAR ALI KHAN: (a) Will
Gtovwiment be pleased to state whether a request wm ma,de some time w a
by ihe Disltrict !Board, Jhelum, to tiie North Western ftailWy that  ̂the
xailway brkjge on the Jhelimi fever between -Slalakwal and Haranj)ur stations
should bo made motorable ? I f  so, wliat action is contemplated in the matter ?

(6) Is it a fact that alterations with a view to re-strengthen the bridge in
*qiie«tion are to be taken in hjtod ilhortlyl If so, floes tiie North Western
Raiiway sprof«se <to make the bddge fit for vttotor traffic ^

T h e  H o n o u r a b le  Sir GUTHRIE RUSSELL: (a) The Deputy Com-
‘nriissioTiet, Jheltifn, is also “the PneWdeilt ^f Jhehim District BdlStW,
had Home correspondence on the snbjedt with the Divisional Suptjrintendent,
Rawalpindi, but no reference from the District Board to the Headquarters
Ad'ministration is traceable nor of aHy ofFer to pi!iy fc t* ro^d fadlities which
tttay Hdfj b  ̂proVideid frbtn railway

(6) The bridge has no roadway but has only narrow footpaths on either
side. The girders of the bridge are wealc and cannot sustain a roadway nor
take motors or other vehicular traffic over it.

An approximate estimate of the cost of re-^dering this bridge to tak^
•roadways, canti-levered outside the railway girders, Was given to the Punj^))
Public Works Departmeat, but tlifc North Western Railwaiy was informed
that no co&d funds can be provided for this purpose. The scheme has, there*
fore, been confined to strengthening the bridge to meet railway requiremiente
only which work will be taken in hand shortly .

T h e  H o n o u r a b l e  R a ja  GHAZANFAR ALI KHAN: What will be
the cost to the Railway Department if the bridge is uajade passable for liiotOT 
traffic ?

T h e  H o n o u r a b l e  S ir  GUTHRIE RUSSELL : I am airaid I have not
got the figures before me. In any case the Railway Department cannot pay
for the cost of the roadway .

A ttach m en t  of  a  P a ssen g er  Ca r r ia g e  to  th e  B auljlst T r a in  r u n n in g
b e t w e e n  H a ra n g u e  to  Ch u n o o w a la  a n d  R awaii. t^HARiBWAi^
St a t io n s , N orth  W este r n  R a il w a y . ,

8. T h e  H on ou rable  R a ja  GHAZANFAR ALI KHAN: Is it
a fact that seveml representations have been made to the authorities of the

j  by the public that a carriage for passengers should be
atta^ea with the ballast train which runs from Itaranpur station to Chimoowaljt
and Rawal (Gharibwal) ? If so, do Government propose to grant this request ?

T h e  H o n o u r a b l e  S ir  GtTTHRIE RUSSELL: The Agent, North
Western Railway, states that no such representation has been received w’ilhin
^ceht years either in his office or in the office of the Divisional Superintendent,
Rawalpindi. The line is closed for long periods during the year and is only

QUBSPPIONS AN® AlfSWBBS. 'I
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opened from time to time when a ballast train is run to meet the requirements
of the Public Works Department and the Railway. The reply to the latter
part of the question is in the negative.

CONSTBTTCTION OF A RAILWAY LiNB TBOM HARAKftTB TO J aLALTOB K iKKAN
(J helttm D ist r ic t ) b y  t h e  N o r th  W e st e r n  R a il w a y .

9. T h e  H o n o u ra b le  R a ja  GHAZANFAR ALI KHAN: Do
Qovemment propose to ask the Agent, North Western Railway, to depute
some oflSoer to prepare an estimate for constructing a raflway line from
Haranpur to Jalalpur Kikn«n (Jheliim disl^ct) and also* to make enqtdries
whether such a scheme will be profitable ?

T h e  H o n o u r a b l e  S ir  GUTHRIE RUSSELL: This proposal has not
yet come under examination, and I am sending a copy of the question to the
Agent, North Western Railway, for his consideration.

Co n stru ction  of  Q u a r t e r s  fo r  M in e r s  e m p l o y e d  a t  th e  K h e w r a  Salt
M in e s .

10. T h e  H o n o u r a b le  R a ja  GHAZANFAR ALI KHAN: Will
Government be pleased to state whether it is contemplated to construct
houses for miners in Khewra Salt Mine in a new locality ? If so, what financial
aid has been given in the matter by Government 1

T h e  H o n o u r a b l e  M r . P. C. TALLENTS : The Government of India
have sanctioned a scheme for the acquisition of a new site, measuring about
59 acres, from the Punjab Government to enable the Khewra miners to build
houses and also at a cost of about Rs. 21,000 for the provision of sanitation
and water supply. They have also sanctioned the grant of recoverable advances
to the miners to the extent of Rs, 2,50,000 at 3  ̂ per cent, interest to assist
the miners in building houses on the new site.

T h e  HoNOURABtiE R a ja  GHAZANFAR ALI KHAN : In how many
instalments will this amount be recovered from the miners ?

T h e  H o n o u r a b le  Mr. P. C. TALLENTS : Sir, I must ask for notice
of that question.

N u m b e r  of Of f ic e r s  of t h e  Sa l t  D e p a r t m e n t  st a t io n e d  at  K h e w r a .

11. The H on o u r a ble  R a ja  GHAZANFAR ALI KHAN : What is the
number of officers of the Salt Department stationed at Khewra ? Do
Government propose to provide funds for constructing a building for an
officers* club and to make some annual grant for maintenance ?

T h e  H on o u r a b^  M r . P. C. TALLENTS: There are six gazetted
officers and 58 executive and ministerial subordinates at Khewra. In 1930-31 
a contribution of about Rs. 1,900 was given towards the cost of providing
facilities for the recreation of the staff in this place in the form of tennis courts
and playground. There was no proposal to construct a building for an officers'
club at the place and in view of the continued need for economy, it is not
possible to provide such a building or to give any recurring financial aid for
the purpose.



XtntfBBB Of V iobboy ’s Commisbioned OlmoBES HOLDHTO THE In d ian  Ab m y
SPBdAiL CBBimOATE OF E dTTCATION, ETC.

12. T h e  H o n o u r a b l e  M b , P. N. SAPRU: (a) Will Government be
pleased to state the number of Viceroy’s commissioned oflScers below 40
who have obtained the Indian Army Special Certificate of Education ?

(6) How many of them have been given the Bang’s Indian commission ?

His E x o e l l e n c y  th e  COMMANDER-in-CHIEF : {a) The information
is not available and it̂  collection would involve an amount of time and
labour which would be incommensurate with the result.

The number however of Viceroy’s commissioned officers of all ages who
liave obtained the Indian Army Special CertifiGate of Education is 121.

(b) In the first batch of graduates to be commissioned from the Indian
Military Academy there were three ex-Viceroy’s commissioned officers who
held the Indian Army Special Certificate of Education. '

N u m ber  of I n d ia n  O ffioebs  h o l d in g  K in g ’s C oM iiissioN s in  t h e  A b m t
E d u c a t io n a l  Co b p s .

13, T h e  H o n o u r a b l e  M e . P. N. SAPRU: (a) Will Government be
pleased to state the number of Indian officers holding the King’s commission
employed in the Army Educational Corps ?

(h) What is the total strength of the Army Educiational Corps ?

H is  E x c e l l e n c y  th e  COMMANDER-in-CHIEF: (a) The Army
Educational Corps is a unit of the British Army and cannot therefore be
Indianized as such. There are however 44 Indians holding Viceroy’s com­
missions, who are employed on educational duties. The manner in which
Lidian commissioned officers will be so employed is under consideration, but
it will obviously take several years before these new ĵ 'oung officers are ready
for such employment.

(b) The total strength in India and Burma is 149.

N u m bhb  of  I n d ia n s  k m plo y ed  in  t h e  I n d ia n  A b m t  Oe d n a n c e  Co b p s .

= (a) Will Government be
number of Indians employed in the Indian Army Ordnance

. S  Government be pleasedto state the reason for their exclusion ?

His E xo e l l e n c t  t h e  OOMMANDER-in.CHIEP : (a) About 9,000.
(b) Does not arise.

E u o iB iL m r  or V ic e^ y ’ s Co m m issio n e d  O ftic ee s  f o e  a p p o in t m e n t  as
Q u a e te k m a steb s  o p  B a t t a l io n s .

Pleadd Will Government be
eliffible for tliA o f^ rs  holding the Viceroy’s commission areeligible for the position of quartermasters of battalions ? If not, why not ?

QUS8TI0NS AND ANSWERS. 9
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1b nt a. fa 0 t  tkoct in  ibrmmsg balttttHoofi o f  I s d ia n  regfiroii'te the^mwtEfr -
masters are recriiffeedframJinoootigqnailified iBritisli jicn^^CDmmissioned officers 1

H is  E xceixbtncy  t h e  CdMMANDER-i^j^CHIES': \d) No. The
t̂ppomtmewt is one which demands a IrigHer tr^dniig “arid education is

normally possessed by *the Vlcferoy’s t̂ ojihMssioî iê  officer.
(5) Fully qnaKfied British warrairt dfficê rs tire ^H^ble for consignation

for such appointments.

The HoNotniABi îi Mr. !P. N. SAftMJ : Has the Critiyh i^attWt dfficttr 
a higher standard of educotton than the Viceroy’s commifflSowM cffioer !

His ExoacLL£W€¥ THX CK)MMANI>£E-iN-€Hi£F; «rt preseofc
distinctly.

T h e  H o n o u r a b le  M r . P, N. SAPRU : I« it a fact that the Vioerc^ ŝ
commissioned officers are sometimes made King’s commissioned officers and
if they are good enough for King’s commissioned officers, how are they not
^03d ^mwgh for %he powtion t>f quartcnrmasters of batt»tions ?

H is  E x c e l l e n c y  t h e  COMMANDER-in-CHIEF : They are not given
King’s commissions until they have in fact passed the First CJiass Certificate
of Education.

N u m b e r  aF V ic e r o y ’s CoidEKissioNSD O f f io s&s a n d  I n d ia n  Ot u s b  R a n k s
WHO HAVE HAD AN UNIVERSITY EDUCATION.

16. T h e  H o n o u r a b l e  Mu. P. N. SAPRU : Will Gojremmont be pleased
to state the number of men who have had a university education in :

(a) Non-(»amznjggioned ranks, aiid
(6) Among those who hold the Viceroy’s cotDtoissTOii in the Indian A5rmy ♦

His E x c e l l e n c y , th e  COMMANBER-in-CHIEF : The Sncformatton ift 
not available and its coltection wouH involve an eacpenditni* of timie and
labour which would be incommensurate with the value of the results.

St a n d a r d  o f , a n d  n u m b e r  of  I n d ia n s  h o l d in g , th e  I n d ia n  A r m y  Spe cia l
C e RTIFIOATB of  EDUOAtlON.

17. T h e  H o n o u r a b l e  Mr. P. N . SAPRU : (a) What is the standaixl of
the Indian Army Special Certificate of Education ?

(6) H ow m any In d ians h ave so far pasaed this eK am ination  ?

His E x c e l l e n c y  t h b  COMMANDER-in-CHIEF : {a) The Indiw Army
Special Certificate of Education is roughly the equivalent of the Matriculation
certificate of an Indian University.

(b) 121.

N u m b e r  o f  I n d ia n s  in  th e  var io u s  b ra n ch e s  of  th e  M il it a r y  E n g in e e r ­
in g  S e r v ic e s , R o y a l  T a n k  Co r ps , e t c .

. 18. T h e  H o n o u r a b l e  Mr. P. N. SAPRU: (a) WTiat is the number of
Indians in the various branches of the Military Engineering Services ?



QUEsnew AwewBRs. ^

^  «rm -Qtereiwmtait Ijb fleaBed to *tate tlie ianiB(ber o f Indian Boldier«
and oflScers in the Boyal Tank Corps ?

(c) Is it ft fact that recruitment to the Royal Navy is confined to a few
In tbe Ftmjat) ?

His Exobllency thb COMMANDER-in-CHIEF : (a) 1,769.
6̂) Njone.

(c) No.
Tas H«»otriiAiiLi!'MR. P. N. SAPRU ; In regafd to (*), why is there no

■ Indian in the Roy«l Taak Oc*!* ? .
His Excbllekcy the COMMANDEB-ih-CHIEF : Because the Roy^

Tank Corps is a branch of the British Service and not the Indian. There is
80 far no Indian Tank Corps.

flu m ’eaoiir or fjisfl ih Thibd CtASS Cabwagbs.
19. Thk Honovbabi-E M*. P- N. SAFRt?: . (a) Hss it Ve««

reprecented to Government that the third class travelli^ public m mucli
I inconvenienced on account of there being no fans in third class compart
5 ments ?

(b) iPo ̂ GrOT̂ TBiaaent propofte to provide fadis in these compartments ?
I Tmm H o n o u b a b lb  GUTHRIE RUSSELL : («) ««d <̂ ). The atte^
' tion of the Honourable Member ie drawn to question and linswer No. 782

in the Legislative Assembly on 7th September, 1933.
t The B oijourabuc Mb . JAGADISH CHANJDRA BAKEBJEE : Are

all Continental railway trains in Europe fitted with heatii^ and coolli^
apparatus ? If so, why is it not possible to have those instaHations in aU 
Indian railway trains ?

. T h e  H o n o u r a b l e  t h e  PRESIDENT : How does this supplementary
I qiiefltion arise from the Honourable Member*® reply ?
[ T h e  H o n o u r a b l e  M b . JAGADISH CHANDRA BANERJEE: B
 ̂ appertains to the fan system.

i K e n y a  L a n d  E n q u ir y  Co m m it t e e  R e p o r t . -
20. T h e  H o n o u r a b l e  Mr. P. N. SAPRU: («) Will Government be

pleased to state the action, if any, taken in regard to the Kenya Land EnCjuiry
Commission Report ?

(b) Have Government received information that the reoommendatioit
of the Carter Commission that the highlands should be reserved for
Europeans has caused much dissatisfaction among Indians resident in
Kenya ?

T h e  H o n o u r a b l e  K h an  B a h a d u r  Miajs Sir  FA2L-I-HUSAIN:
(a) Representaticms are being made to His Majesty’s Government.

 ̂ (6) The reservation of the highland® for persons of Exiropean descent
'< is not a recommendation of the Kenya Land Commission. It is part of the
I policy of His Majesty 's Government as laid down in the White Paper (Cmd.
11^22) of 1923. Government are aware of the feelings of the looal Indian
|Community in Kenya in regard to this matter.
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T h b  H okottbahle M b . p. N . SAPBU : Has not the Carter OommiBsion 
endorsed the policy of the White Paper ?

T h e  H o n o u r a b le  K h an  B a h a d u b  M ia n  S m  FAZLJ-HUSAIN : 
T h at doeB n ot m ake it  easier to  attain the o b je ct th e H onourable M em ber has
in  view .

N u m b e r  of  R e d  Sh ir t  P b iso n e b s  a n d  th ose  c o n v ic t e d  u n d e b  Se c tio n
124A OF THE I n d ia n  P e n a l  Co d e .

21. T h e  H o n o u r a b l e  Mr. P. N. SAPRU: \a) Will Government be
pleased to state.the present total number of Red Shirt prisonerB ?

(b) Will Government be pleased to state the number of political prisoner® 
convicted of offences under section 124A ?

T h e  H o n o u r a b l e  Mb. M. G. HALLETT : (a) Eighteen.
(h) I regret I have only this information with reference to persons convicted

since 1932 and not prior to last year, but I trust it will meet the
Honourable Member’s requirements. So far as I am aware, of the persons
convicted since that date under section 124A of the Indian Penal Code, only
35 are imdergoing imprisonment at present.

T h e  H o n o u r a ble  M r . JAGADISH CHANDRA BANERJEE: Is it
possible for the Honourable Member who has just replied to give us an idea
of such political prisoners province by province ?

T h e  H o n o u r a b l e  M b . M. G. HALLETT: I have the information
available. I am prepared to show the Honourable Member this statement
after the Council adjourns this morning.

I n d o -B b it is h  T r a d e  A g b e e m e n t .

22. T h e  H o n o u r a ble  Mb. P. N. SAPRU : (a) Is it a fact that
Indian commercial opinion was not consulted at any st^e in regard to the
Indo-British Trade Agreement ?

(b) Was British commercial opinion taken into consultation by His
Majesty’s Government in regard to this Agreement ?

(c) Will Government state the reason fo  ̂ ignoriog Indian commercial
opinion ?

T h e  H on o u b a ble  Mb . T . A. STEWART : (a) and (c). I would refer the
Honourable Member to the reply given today to question No. 6.

(b) Yes, Sir.

T h e  H o n o u bable  Mr. P. N. SAPRU : H as the attention of the Honour­
able the Commerce Member been drawn to the statement of Mr. Clare-Lees that
the Agreement represents an advance over the present position ?

T h e  H o n o u r a ble  M b . T. A. STEWART Y es, Sir.

T h e  H o n o u b a ble  M b . P. N. SAPRU: Will the Honourable the Com­
merce Member say whether he agrees with that statement of Mr. Clare-Lees ?



T h e  H o n o u b a b l e  t h e  PRESIDENT : That is a mere matter of opinion 
and I will not permit it.

BUraitSBWTATIONS FEOM THE SUGAK lUDUSTBY IN BEGABD TO THE IMPOKP
D u ty  on Sttgae, btc .

23. T h e  H o n o u r a ble  Mb. P. N. SAPRU : (a) Have Government
received any representations from the sugar industry of India in regard to 
the import duty on sugar ?

, (b) What steps, if m j, do Government propose to take to help the Indian
Ifiugar industry in successfully competing with Javanese sugar ?

i T h e  H o n o u b a ble  Mk. T. A. STEWART: (a) Yes, Sir.
I (6) The representations are receiving the consideration of the Govern-
c ment of India.

|Cerm s  on w h ic h  th e  L ong  T e r m  Con cessio n  w a s  g r a n t e d  to  Im peelal
Ch e m ic a l s , L t d .

24. T h e  H o n o u r a ble  M b . P. N. SAPRU : (a) Will Government be
pleased to state the terms on which a long term concession to the Imx>erial 
Chemicals, Ltd., has been granted for the purpose of exploiting salt and lime 
sources in India ?
I (6) Have the Government of India signed any agreement in regard to 
waste materials from salt mines at Khewra also 1

, T h e  H o n o u r a b l e  Mr. P. C. TALLENTS : (a) and (6). Two separate
agreements have been negotiated in connection with the Company’s proposal 
to erect an alkali factory, one with the Punjab Government dealing with 
supplies of Umestone within a certain hmited area near Dandot, and one with 
; the Government of India dealing with supplies of waste salt, brine, etc., from 
the Khewra salt mine and from the area covered by tiie agreement with the 
Punjab Government.

? The agreement with the Government of India provides for a five-year
option to the Company to take up a fifty-year concession for the exclusive 
right to obtain the salty material in question for use in the factory, subject 

the safeguarding of the interests of the Government of India and of aa 
ready established industrial concern engaged in the production of refined 

ible salt.
• The agreement has not yet been signed.

R e d u ctio n  of Co al  F r e ig h t s .

25. T h e  H on o u r a ble  Mb. P. N. SAPRU: Have Government 
received any representations from the United Provinces’ Merchants Chamber 
in regard to the reduction of coal freights ? If so, will Government further 
consider the desirability of including withm the scope of the special examina­
tion of the Railway Board the question of reducing coal freight from the 
Bengal c.oalfieldB to Cawnpore also ?

_ Thu H ojaourablb Sib  GUTHRIE RUSSELL; Yea. Government
^ave decided to modify the surcharge on railway fijeights for coal from 1st 
^pril next, by altering the basic percentage of the surd^ge from 15 per oent, 
^o 12J per cenc, and subjecting it to a maximum of one rupee per toD<

questions and  a n s w e r s . 13
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Ca p it a t io n  Ch a b g w .

26. T h e  H o n o u k ab le  Mr. HOSSAIN IMAM : Will Government kindly 
rtftte whether it ia a fact that befoFe the w^r the demand for oapita îioa 
charges did not include the following items of expenditure : Hospital—Dental 
charges—Royal Army Service Corps Services—Chaplains— Ârmy Education— 
]|P}iyMoal Training Staff—Military Police ?

(b) Will Government kindly state the date when the War OflSce for the 
first time demanded payment for these items ?

(c) Will Government please state whether they have accepted these 
demands ? If so, on what date ? If not, what are the facts ?

His E x c e l l e k c y  th e  COMMANDER-in-CHIEF : (a) and 0). Pay­
ments on account of some of these items were demanded as early as 1908, 
but a combined claim for all of them was first received during the period 
1926-28.

(c) Government accepted laet year the findings of the Garran Tribunal 
that the basis of calculating the capitation rate should be that Indians should 
pay their share of t^e costs of recruiting and training in proportion to the 
numbers of the BdtiBh Army on the Indian establishment. By accepting this 
baais, they implicitly accepted a share of the charges referred to by the 
Honourable Member.

T h e  H o n o u r a ble  M r . HOSSAJsN IMAM : I wanted to know if the
Government was paying the demands under section (a) before the war ?

His Ex€imtiHN<rr Ttia GOMHANDER-nr-CIHEF: I should like notiw 
of that question, Sir.

Imbqbtb of P b o t b o t £ o  S t jb e l-G o o !^ .

27. T h e  H on o u r a ble  Mr . HOSSAIN IMAM : Will Government
state ttie amount (weight) of steel goods of dijfferent categories (protected) 
imported into India in each quarter of the present year from Great B ritw  
and the rest of the world? Will Government please state the amount 
of custom duty collected from preferred and non-preferred steel goods 
(protected) ?

T h e  H o n o u r a b l e  Mr . T. A. STEWART: Information regarding 
monthly imports of protected steel goods is pubUshed in the Indian Trade 
Journal, copies of which are in the Library of the Legislature. In particular, 
the Honourable Member is referred to the issues of the Journal, dated the 
16th August, 15th November and 13th December, 1934 and 24th January, 
1035. The figures for December, 1^4 are not yet publiahed.

Information regarding customs duty collected from jireferred aiid non­
preferred steel goods by "^ich I assume he means steel goods subject to  
preferential and non-preferential duties is contained in Table VI of the monthly 
Accounts relating to the Sea-borne Trade and Navigation o f  British India 
asd the Honourable Member is-refen^ to the issues for the moiltiis of Jiine, 
Septem ber and December, 1984*. €opi6s of the n^bnthly Accouiits are also 
im the library of the Legiriature.



lOTBMSgE ON WAX8 AND M bA«S AoViUTCSS DUBQIO 1®34>35.

28. The Bomourabmi Ife. HOSS^^TN IMAM : Will Government 
qt»te tih« amounib of money paid eaoh month a» inteieet on< Ways and Means 
Advances during the year 1934-35 ?

T h e  H o n o u bable  Mb . P. C. TALLENTS : I regret that I am unable 
to disclose the amount of money paid each month aa interest on Ways and 
Means Advances as explained by my predecessor in reply to the Honourable 
Member’s question Noi>,47 of 13th August, 1934.

T h e  HoNOtTBABLE Mb. HiDSSAlN IMAM : Can the Honourable Member 
give us the total amount of the current financial year ?

'teE HoNotmABLK Mb. P. G. TAUjENTS : No, Sir, I regret I «m not 
in a position to do so.

EliEOnONS FOB THE COFNCIL OF STATE.

29. T he  H o k o u ba b lb  Mb . HOSSAIN IMAM; Will Government 
please state whether they intend to hold elections for the Council of State Uiia 
year, ? If so, when ? If not, why not 1

T h e  H on o u b a ble  K h a n  B a h a d u b  M ia n  S ib  FAZL-I-HUSAIN : The 
question has not hitherto been even considered.

Thb HottotrBABi.E Mb. HOSSAIN IMAM:: Do I  take it that the Gov- 
eriment. has no intention of holding the election this year then ?

T h e  H o n o u b a b l e  K h a n  B a h a d u b  M ia n  S ib  FAZL-I-HUSAIN ; It 
is for the Honourable Member to draw his own inference.

T he H o n o u b a b l e  R at B a h a d u b  L a l a  MATHURA PRASAD 
MiHROTRA : May we understand thait Crovemment will decide the 
question before the end of this session ?

T h e  H onoubabijb  t h e  PRESIDENT : Wfell, that docs not require an 
answer. I. suppose the Government has to decide one way or the other,.

T h e  H o n o u b a b l e  M b . HOSSAIN IMAM : We wanted bo know when 
the Government would decide—about what time ?

T h e  H o n o u b a b l e  K h an  B a h a d u b  M ia n  S ib  PAZL-I-HUSAIN : I 
wish I could understand why Honourable Members are so anxious to have 
the Government’s decision. What is the object ?

Stebuhq h e ld  by th e  GovEBNJttENT OF India ON 31sT Dbcembbb, 1934.
30. The H o n o u b a ble  Mr. HOSSAIN IMAM: Will Govemmeat 

please stote the total amount of Sterling held by the Government of India 
on 31st December, 1034t and, the aooounts fqr which h«ldv and the forms in 
whidi invested 1

Tjm Honoubabui Mb. P. C. TALI.^NTS : The sterling balances held 
I “y ̂ ®<5^?jemmentof Indiaon the aist December, 1S34 were divided between 
f li? ^  Treasury Balances, (2) the Paper Currency Reserve, and (3)
I the Gold Standard Reserve.

Q0KS9BU>KS UlO 4NSWBR8. tS
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The Home Treasury balanced were held partly in caah and partly in 
Treasury bills, the details of which will be published shortly in the Gazette 
of India. The Paper Currency Reserve balances were all held in the form of 
securities the details of which were publishexi in Part II of the Gazette of 
India, dated the 12th January, 1935.

The form in which the Gold Standard Reserve balances were held was 
published in the same Gazette.

STATEMENTS LAID ON THE TABLE.

R eduction  IN D bfbnge E x p s n d it u b s  an d  pace  of I n d ian iza tio n .

H is E x c e l le n c y  t h e  GOMMANDER-in-CHIEF : Sir, I lay on the 
table the information promised in reply to question No. 90, asked by the 
Honourable Sir Phiroze Sethna on the 14th August, 1934.

Statement re reduction in Defence Expenditure and pace of Indianization.
As regards (1), Government have nothing to add to the Memorandum on the Defence 

Eatimatee for 1933-34, dated the 27th Febniary last prepared by the Financial Adviser, 
Military Finance, which was distributed to lionourable Membera with the Budget Esti* 
mates.

2. With reference to (2), the following information is furnished :
A.— A b m y .

(1) The accepted policy at present is to Tndianize the unite of the equivalent of one 
division of all arms (including ancillary services) and one cavalry brigade. This will 
entail the Indianization of certain existing units and the raising of new units of varicua 
other arms of which no Indian units now exist.

(2) As regards existing units, a certain number have been earmarked for Indianiza- 
tion. At present there are 112 Indian King's commissioned officers serving i i these 
units, and it is anticipated that 20 more who are undergoing their period of attachment 
to British units will join their regiments this year and a further 11 next year. Hiis will 
exhaust the Indian officers troinitd at Woolwich and Sandhurst. The further officers 
required to complete the Indianization of these units will be cadets from the Indian 
Military Academy at Dehra Dun.

(3) The formation of the 1st Field Brigade of the Indian Regiment of Artillery will 
take place about January, 1035 when this unit wUl take the place of a Brigade of the 
Royal Field Artillery which is proceeding to the Imperial establi^ment. On its forma­
tion, two Indian King’s commissioned officers who are at present attached to units of the 
Royal Artillery in India and another who wiU shortly be so attached, will be transferred 
to the Indian Brigade together with the nucleus Indian j^rsonnel who are at present 
att€wjhed to a brigade of the Royal Field Artillery for training. British officers of the 
Royal Artillery will be attached to the imit to complete its cadre, and will be replaced 
gradually by Indian commissioned officers as they become available.

(4) It has been decided to Indianize three Field Companies of Sappers and Miners ia 
the first place, and this will be followed by the Indianization of one Divisional Head­
quarters Company and one Field Troop. Eight Indian King’s commissioned officers 
intended for this arm are now undergoing training in the United Kingdom. The first of 
these will join one of the Field Compoiiies mentioned in January next in replacement of a 
British subaltern, to be followed by others as their training is completed. Thereafter 
cadets commissioned from the Indian Military Academy will be posted to these units.

(6) The Indianization cf the 4th Indian Divisional Signals has commenced with one 
Infantry Brigade Signal Section and the despatch riders of that unit.

(6) As regards Corps ajid Departments; Indians holding the qualification of M.R.C.V.S. 
will sliortly be recruited for the Indian Aimy Veterinary C om  instead of further British 
officers bemg obtained for the continuous service cadre of Wie Royal Army Veterinary 
Corps. The transfer of British other ranks to the Indian Army Service Corps has beea 
diBCQRtinued and Indian personnel is being posted to that corps instead. In the Indian 
Army Ordnance C om  one vacancy in four formerly filled by British other ranks is now 
being given to an Indian,



6TATBHWTS l!«AID 0ST THE TABLE.

, Am Foncx.
- uiiit of the Indji^ Air Foroe waf foiro^ at f̂ayacl̂ i pn the let ApdU 1033. 

It  odii»i^ of a hxicle^ of w»4qutotw oh4't)6iriptetd 'fligjit'of four air<
ThA htio^ber mitifilfcL alki hUa <bMfi attikMd

-td the unit Sibm ^  £uiBatid]ft. At i^ree^t four Indiah offitfeTs of tfab̂  <3^r«l'l>ati^ 
Branch and one of the Stores Branch are serving with the unit, while three officeni in­
tended for the Indian Air Force are attached to Royal Air Force unite in England for 
*training. Five cadets are now at the Royal Air Force College, Cranwell, and two more 
are proceeding there in September next. The training of apprentice mechanics and other 
•claam of airmen is preoeiHling, and over 60 airmen personnel are now on the strength 
o f the first squfiidron. ■ . t

* C.—Royal Indian Mabinb.
The preseiit baaii o f  veoruitment is m the ratio o f  one Indtan^>IBeor to  two Biitiflh.

......' ^^zlition ^  S ^ c 6  in mcr, 14 Indiiib
iibw 8<ir\d^, the MnaiiHi^ b e i i ^ ^ i n d « i ^ U ^ t t i t u d >41^.

B il l b t in o  of  T boops  in  t h e  G o v e r n m e n t  I n t e b m e d ia t e  Co l l e g e  H o s t e l ,
D ao o a .

Hi;9 : Sir, I  on the
table the iiiformation prom i^  iu r^ ty  io  the

, Honourable Mr. Jagadish Chandra Banerjee oh ilia Srd September, 1934.

]ce bdJ^ing of iroppa in the 0^rnment InUrmediiiiU College Hostel, Dacca.
(a), (6) and (c). The Honourable Member is imder a misapprehension as regards the 

q̂uarters erected for the troops at Dacca. They are not barracks of a permanent or subs- 
î antial nature, but temporary buildings, constructed largely of wood and matting. A 
’tornado completely destroyed two such buildings and damaged others, and this necessi­
tated the in^ediate provision of accommodation for about 200 men. who could not durinjr 
‘the monsOOT seaton Ihre in t^ts. It wis for this veaaon that th» Local GovemitK^t 
f pemitted the use of tlie Coltegte Hoitel for the^^omMiodatidb Of troo|Wi 
will be required for the purpose until new buildings have been constructed and the damag^ 
buildmgs r e p ^ d , but probably not longer th ^  30th November, 1934.

(d) The total cost of construction of the buildings used as barrcusks at Djiooa wa 
Rs. 3,14,000. In view 6f the answer to (a), (6) and (c), the other questions do not ar se

t*^o?H  ̂ property of the Local Goverxim^t who,have not charged any.

Muslim s t i n t s  have been accommodated in the Muslim Hall of the Dacca 
.'Umversity, and the Hmdu students in the Jaganath Hall.

S p o a b  E x c is e  D c n r  b b a l iz b d  fb o m  S u o a k  F a o t o b ie s .
Thb Honoybable Mb. P. C. TALLENTS (Finance Secretary) : Sir, 

1 lay on the table the information promised in reply to question No 23 
^e*6th ̂ ugu8 ? Bahadur Lala 'Mathura Prasad Mehrptra on

Infomuuion re aid̂ ar Exciee Dtiiy realized frdrh ett^ar fydtofiee,

May « id  June, m 4 —

(6) Amount accrued during <3iat __B*. 11,71,350.
......... . ....... ............ . ......... -■•• • ■■
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A s s a h b s b  c l a im s  i n  t h b  P o s t a z . D b p a b t h b n t .
X ^

T9b H o n o u b a b l b  Mb. D. Q. MITCHELL (Industriies and Labour Secre- 
taijr): Siiv 1 lay on the table the iofbrmation promised in reply to 
tiom No. 82 asked by the Honourable Mr. H. P. Barua on the 13th August, 
1934.

SkUemerU re claims of Aaeameae in the Postal Deparimsnt.
c

Government have ascertained that of the four newly appointed clerks referred to in 
Oie article in quMtion, one is a genuine Assaniese and the remirinipg jbhree are Be^alis. 
These Bengali candidates were enlisted as approved candidates fot ^ploym ent in t ^  
l>q;>azimef]kt prior to November, 1931. with the special sanction of the head of the circie, 
bemuse suitable Assamese candidates were not then available. The rules of the De^i^- 
ment already provide for the recruitment of candidates from within the revenue division 
and it is only when suitable candidates are not available within the revenue division thal 
outsiders are permitted to be taken under the special sanction of the head of the cirole. 
In the circumstances Gk>vemment do not consider that any action is called for.

NuMBBB of PBRSOKS OONVICTBD UNDBB SBOTIONS 124A AND 153A FOI 
OFFENCB8 IN OOTOfflOTION WITH THE ClVIL DiSOBXDIXKOB MoVBMBNI 
WHO HAVB BBBK BBLBASBD PBliMATXJBELY.

T h e  H o n o u b a b l e  Mb . M. G. HALLETT (Home Secretary) : Sir, I lay or 
the table the information promised in connection with the reply to questioi 
No. 104 asked by the Honourable Mr. P. N. Sapru on the 18th August, 1934

StaUment showing the number of persons oonvicted under sections 124 A and 16SA for offenoei 
in connection with the civil disobedience movement who hqfve been reiUctsed prema- 
tureiy.

Releasee.

Province.

1
124A., 

I. P. C.
153A., 

I. P. C.

Total.

United Provinces . . . . i 3 3
Bihar and Orissa . . . . •. ..
Delhi . . . . . . ..

• •
..
..
..

Central Provinces . . . . 7 7
A s s a m ...................................... . .. « « r- ..
North-West Frontier Province ,4̂  . 10 10

• • . •
Ooorg . ♦ . . - . 1 . • « • •

Total I ••

Note.—Figures for Bengal are not available.



statbm bkts  laid  on t b b  tablb .

N u m b b b  o f  R b d  S h ib t  P b is o k e b s  o o k y io t b d  o r  o f f e k c is  m v o L v iK e
ViOLBNCB.

T h b  H o n o u b a b l b  Mb . M. G. HALLETT (Home Secretary) ; Sir, I  lay on
the table the information promised in reply to queetion No. 106 asked by the
Honourable Mr. P. N. S a j^  on the 18th August, 1934. ;;

Number of Red Shirt prisoners oonvieted of offences involving vioUme.

The total numb^ of Red Shirts convicted i» 6,980. It would involve a large expenc^-
ture of time and labour to ascertain the number actually convicted of offences involving
violence as large numbers belonging to mobs were caught red-handed committing acts of
violence in resisting authority and were dealt with for greater convenience by prosecu­
tions under the Onminol Law Amendment Act, 1908. No less than 5,840 persons were 
convicted under that Act. Besides theee persons, 164 others were separately convicted
of offences involving violence.

N um bbb, b t o .,  o f  ttn p assbd  C lb e k s  b m p lo y b d  tb m p o ra sm -y  in  t h b  RduTiHB
DmaioN IN 'THB Q o t b b n h b n t  o f  I n d ia  SBCKBTABiATi

T h e  H o n o u b a b l b  Mb. M. G. HALLETT (Home Secretary) : Sir, I lay on
the table a statement containing the information promised in reply to ques> 
tion No. 117 asked by the Honourable Mr. Hossain Imam on the 20th August,
1934.

> 2
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T h b  H onottrable  M r . M . Q. HALLETT (H om e Secretary): Sir, I  lay  o i»  
the table the information promised in reply to qlieetion No. 230A asked by th e  
Honourable Saiyid Raza Ali on the 5th Septemfer, 1934. :

Employment of British Indian subjects in the civit of I  mi ? !

(o) Of the Indian States with a population of 300,000 Or more, non© except Hyderabad». 
prohibit the employment of British Indian subjects in tbeir.services. - .

I n t b e  C la s s  W a it in o  R oom s a t  A l la h a b a d  a k p  Prayag jlSd T b ib d  CiUB^ 
W a it in g  H a l l ,  A l la h a b a d ,  E a s t  toD iA N  R a i lw a y .

T h e  H onoxtbablb S i r  GUTHRIE RUSSELL (Chi^f €poaniu3sipxû : 
Railways): Sir, I lay on the table the informaUon promised in po^eotion 

with the reply to questions Nos. 60, 61 and 62 asked by the honourable 
Mr. P. N. Sapru on the 13th August, 1934. "

The reply from the Agent, East Indian Railway, tias been received.. The position 
in regard to inter class waiting rooms at Allahabad and Brayag and the third class waiting 
ball at Allahabad is as follows : ; .

No. 60.—Although the waiting room for the intermediate cliuu passengers at Allahabad 
is  outside the main platform, it forms pax̂  of the statioh building and ib adjacent to the* 
platform. No inconvenience is caused to the passe^ers by this arrangement. It is not .̂ 
therefore, proposed to construct a new waiting room, ,

No. 61-—There is no waiting room for intermediate class passengers at Prayag railway 
station. Prayag is an important centre of Hindu plljgi^age but the sale of inter olai» 
tickets is ordinarily very limited. It is, however,piopoeed to construct an inter olus- 
waiting room next year, in view of the importance or station. .

No. 62.—The third class waiting, room at Allahab^ is of the approved standfltrd typ®* 
aa at Cawnpore Central and other stations on the EaAt Indian Railway.

■ I
Ramoakoa Railway Biudob, Eiax ? IndSan Railway.

Th«  HoNOuaABLB Sib GUTHRIE RUSSELL tChief Commissioner o f  
Railways): Sir, I lay on the table the information proimBeil in reply, to questkm 
Ko. 235 asked by the Honourable Mr. Saiyid Rata Ali oil the 6th Septembw^ 
1934.

Ramganga Railway Bridge,

(а) Yes.
(б) The period during which the bridge remains ctoaied to rotwi traffic i« dependent on>

the passage of trains both broad and metre gauge. ^
(c) Government are informed that on the day in quMtic% the bridge remained clqied

to road traffic for one hour and twenty minutes which was due to two trains havinffto< 
cross the bridge one shortly after the other. The.bildigc was opened to road traffic7|ye 
minutes %fter the passage of the second train at 11-85 p <m. •

(d) A scheme for providing a separate roadway over the flwlway bridge has been Mje- 
p ared, but so far no definite decision has been arriv^ at regardirg the constitution of t|^«̂



V )  Xt Would hot be practicablo to give effect tK> this atjggeBtioB. GoVeiT)® 
io^.ever infonned that the R^lway Administration ha^ under toi^iderktion an » U ^ » « v e  
^^heme for allowing fast moving traffic such as naotor caw and horE e-^tim jJa^agw  to  
«^os« the bridge while the bridge remains normally closed to road traffic. This mutter, 
however, requires the co-operfttion o f th« civil anthcrities with whrih negotiAtiotr aie m  
jwogreas.

STATBWEN'TS XAIt) ON THB TABLE. S9

G u a r d s  ov t h e  A b la h a b a d  D iv is io n ,  E a s t  I n d ia n  R a i lw a y  .

T m  flojto0»A«ui f i a  GUTHRl® BUSSlttX iChfcf iX m  of
fUihrn^): Sit, I ^jron tbo td l̂e theinfom^^iflP pwmtM in wpty to 
ilo . 52 asked by the Honourable Rai Bahadur Lala Jagdish Prasad o» tiie 
13th August, 1934.

Ouards o j the AUcMiad DivUion, East Indian RaUtvay,

The Agent, East Indian Railway, reports:
(а) Yes.
(б) Preference was given to gra4 e XI guards who had passed the St, John Ambulanca 

Test in accordance with orders which were issued by the Agent, East Indian Railway, in 
I fm  to the eflfect tliat when considering the promotion o f  certain «»atC|gorie8 p f ,« t^ ’ pre- 
tmntkoe should be given to 'those who had qualifWd in First Aid.

(e) It is a fact that there are a mimber o f guards in the Istgrad^ who hav« n»«tp«(ip*d 
■the St. John’s Ambulance Test but these men were in grade 1 beforetthe ordersW fem d 
t̂o above were issued. The - ^ n t  reports that since the date o f issue o f theee orders, the 

^tialification in fli^t aid has been insisted on, ' .
{d) The Agent considers that there is no reason to belieye that this is so and hQS pointed 

out that five Indian grade II guatds were promoted to g^ d e  I  by the last selection ccm - 
mittee. •

I n d ia n  T e a  Cess Co m m it t e e .

T h e  H on oitbable  M e . T. A. STEWART (Commerce Sacretary) : Sir, 
I lay on the table the iiiformation pro’nised in reply to que îtion No. 179 asked 
by the Honourable Mr. Jagadish Chandra Biuerjee on tlie 3rd Sapbeaiber, 
1934.

The Tndian T^a Oesa Comrniitee.

(d) Annual budgets are prepared by the Executive Coiumj tteo o f  the Indian ;Tea. Cfess 
Conunittee for expenditure in the countries in wliioh propaganda work is being UhdertaWen. 
These budgets are prepared in conauUatiou with an Advisory Committee in* London and 
the Commissioners in charge of the work in the countries concerned and are subject to 
sanction by the full Tea Cess Committee. After the budgets are sanctioned the funds are 
remitted to the Advisory Committee who render accounts to the Tea Cess Committee o f all 
f>XMnditure incurred. No funds in excewi o f Rs. 2,000 can be spent without the sanction 
C)f the'full Commiittee. The funds are expended'for the purpose o f promoting'«he Nile ̂ nd 
increasing the consumption o f  ihdfan tea by means o f  press advertising, eciucation and 
propaganda. At the half yearly meetipg o f the Indian Tea Cess Committee in March, 1934, 
the sterling equivalents at I5. 6d. exchange o f (o) Rs. 6,66,666 (£50,000), (6) Re. 1,33,383 
(igp,OOP), arid (c) Rs. 13»333 (£1 ,^0 ), were allotted for expenditure on promoting the sale

,Mdiricreijfc?ih  ̂the dori^Umptipn^dfMSiftri tealri States o f AmeHca and̂ 6̂) the
tthited Kingdom d!uH^ 'm 4 -3 6  t^e san^on'W ugiToF pai^ut^ ‘_  __ —  _ - .  ̂pai^utpation lAth^ o f
the Ideal Homes Exhibition in London if required.
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(«) There are no provincial branch fiub-coniroitteee of the Coss Committee tts bhoHi 
but the Beogai and Madras Chambers of Commerce also the Indian Tea Association and 

Ataam, Burma Vtdley, Darjeeling, Terai, Dooar^, Jalpaiguri and Southern tndla 
Flantfrs* AsBociations are all represented on th6 full Committee of twenty perflonB who ar** 
in the closest touch with all Ceee activities.

F ctbthsb A m endm bnts h a d b  ih  th b  Ottaw a  T radb  A grebm ekt
R u le s , 1932,

c

T h e  H o w o u b a blb  M e . T . A. STEWART (Commerce Secretary): Sir, 
I  lay on the table a oopy of further amendmratB made bi thfr Ottawa Trade- 
Agreement Rules, 1932, which trere laid on the table on the 2Sth February» 
1933.

DEPABTMKKT OF OOMMEBCB.
NOTIFICATION.

T a r i f f s .

SimUt, the 13th October 7994.

No  ̂780-T. (ll)/82.—In exercise of the powers conferred by sub-section (8-B) of seetioft 
8 o f the Indian Tariff Act, 1894 (VIII of 1894), the Governor General in Council is pleaeod 
to direct that the following further amendments shall be mad0 in the Ottawa Trade Agree- 
n m t  Rules, 1932, namely :—

(1) In the Explanation to sub-rule (2) of rule 4 of the saicl Buies the word ** Aiixit^** 
shall be omitted and to the said Explanation the following proviso shall be add^>namely:—

“  Provided that where the article concerned is an article Bpecified in the first column 
of the Third Schedule this Explanation ehall be construed as though the word 
‘ mixing * were included therein before the word ‘ bottliug

(2) In the ThirdSchedule to the said Rules, for the heading “  (See rule 4-A) **, the head 
ing “  [See the proviso to the Explanation to rule 4 (2) and rule 4-A] shall be substituted.^

T. A. STEWART, 
Secy, to the Oovt. oj India,

Ottaw a  T ba d b  A gbebm ent (Su pplb m bn tab y ).

T h e  H o n o u b a b le  Mb. T . A. STEWART (Commerce Secretary): Sir̂  
I lay on the table a copy of the Agreement between His Majesty’s Government 
in the United Kingdom and the Government of India signed on the 9th Janu­
ary, 1935, together with a copy of the notes exchanged between the two 
Governments.

A o b e s u s m t  b e t w b e n  H is  M a j e s t y ’s  G o v e b n m b n t  in  t h e  U n it e d  K in q d o ii a n d  t h b
G o v e b n m e n t  o f  I n d ia .

Preamble,

Government in the United Kingdom and the Govennment ol lndii^ 
agree wat« during the continuai^ce of the Ottawa Trade Agreement, the following



uiidortakings on the part of His Majeaty’s Goverproent in United Kingdom and of the - 
Govenrmei^t of fihall be deem ^ to be suppletttent®^ to that Agreement, naively

• Article 1. \

It is recognised by Hie Majeety’ft Govemnieht ih tHe United Kingdom and the Go^ '̂em- 
ment of India that while protection to an Indian industry against imwrts of whatever 
origin may be necessary in the interests of the economic well-being of India, the conditiona 
within industries in India, in the United Kingdom and in foreign countries m^y be such 
that ^  Indian industry requires a higher level of protection against foreign goods than 
against imports of United Kingdom origin. .

• Article 2 ,

It is recognised by His Majesty’s Government in the United Kingdom that, under 
existing concUtions, import duties constitute an indispensable element in the revenues of 
the Government of India, and that revenue considerations must be given due weight in 
fixing levels gf import duties.

Article a,
1. The Government of India undertake that protection will be afforded to sucllr'* 

industries only after due enquiries by the Tariff Coard have, in the opinion of the 
Government of India, established claims thereto in accordance with the policy of dis­
criminating protection laid down in the resolution ewiopted by the L^gialative Assembly 
on 16th February, 1923, provided that this undertaking shall not apply to safeguarding of 
industries under the Seifeguarding Act of 1938. -
' 2. The Government of India fiu-ther undertake that the measure of protection to bê  

afforded shall be only so much as, and no more than, will equate prices of imported goods 
to fair selling prices for similar goods produced in India, and that,wherever possible having 
regard to the provisions of this Article, lower rates of duty will be imposed on goods of 
United Kingdom origin.

3. The differential margins of duty established in aceordance with the principles laid 
down in the preceding clauses of this Article as between United Kingdom goods on the 
one hand and foreign goods on the other, shall not be altered to the detriment of United. 
Kingdom goods.

4. The imdertakings contained in this .^ io le  shall not prejudice the right of the 
Government of India in cases in which they find it essential, in the interests of the revenue  ̂
to impose an overriding revenue duty on imported goods higher than the protective duty 
required.

Ariiclt 4,
When the question of the ^ant of substantive protection to an Indian industry is 

referred for enquiry to a Tariff Board the Government of India will afford full opportunity 
to any industry concerned in the United Kingdom to state its case and to answer the caaes 
presented by the other interested parties. The Government of India further undertake 
that, in the event of any radical changes in the conditions affecting protected industries 
during the currency of the period of protection, they will, on the request of His Majesty's 
Government or of their own motion, cause an enquiry to made as to the appropriateness • 
of the existing duties from the point of view of the principles laid down in Article 3, and 
that, in the course of such enquiry, full consideration will oe given to any representations > 
which may be put forward by any interested industry in the United Kingdom.

Article 5.
His Majesty’s Government in the United Kingdom will give consideration to the steps 

that might be taken in co-operation with the respective commercial interests to develop the 
import from India of raw or semi-manufactured materials used in the manufacture o f ' 
articles of a class which, on importation into India, are subject to differential protective 
duties. In particular they invite the Government of India to take note of the steps that 
have already been taken in the United Kin^om  in pursuance of Article 8 of the Ottawa 
Agreement with a view to the widening of the area of consumption of Indian cotton ; and 
they undertake to continue to use all possible efforts in eo-operation with oommercial' 
interests to stimtilate the consumption of Indian ootton in aU possible ways» including 
technical research, commercial investigation, market liaison, and mdustrial propaganda.

Article 6.
His Maj^ty’s Government ih the United Ki^dom  ondei^l^ that, in aeeordance with > 

the principles of the foregoing Article, the privilege of duty-frde entry of Indian pig iron

8TAT5MBNTS LAID ON THE TABLE. 31^
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Oito the W  V> iopg em th« dujtu* applic»Ue to wrtiolM of
' ‘ -  w . - i favourftWe to the tw tM 'K in f^ b i^ron and BtM &npbfted into Inoia are not favouraMe to tne tw tM 'Kinf^bi^ th ^  

those provided for in .the Iron and Steel IVoteotion Act, 1934, without prejudice, however, 
to the proviaionB o! sub-Bections 3(4) and 3(5) of the Indian Tariff Act, 1894, as amended 

seo^i^ 9 <rfdbhe Iron and Ste^ Duties Apt, 193,4.

Anicit 7.

. , JSCU Maie<aty*a (lovemzneiikt in ĵ l̂ e tT^|ed K^|^om  and the Qovernment of In^ia 
«andertake thfft, in cOl matters relatmg to thas Agrement, %ejr ^haB at all t i iM  re^Ve
-and consider any conclusions, a^eements or repm s which may be framed as iHe resiili of
*«onferenceB between .the accredited repres^tativeB of industries concerned in the United 
£ing^om and-in India.

" ^Sign«d qsl beh^f of His MaJeBty** Qovemment
in the tTnited"&in|j^om. " "

WAXtEB RxTKCtMAK.

, 'Signed on behalf of the Government of India.

B . N, Mit b a .

mJanurnry, im .

OT N o tSS.

Nô  1.

I am aathorised to undeitaka on behfdf of His J^ajesty's Government in the U n i^  . 
Kingdom that if at any time any .fivther or other weoial steps are taken b^ the Ck>Ioni  ̂
and Protectorates to facilitate the side of United Kingdom cotton g^ds m co^petitwn 
.;vith foreign cotton gopf^* th ^  w^invite theGovernments of tho Colon Ids andProttM^toro^s 

accord |ub fiavqiuabie tre^m ^t ̂  cotton goods of any description as may be
»proposed for simito United toi^do?ii cotton ̂ od s :

The above undertaking shall remain in force so long as the Agreement of 28th Octob^, 
1933, between the Lancashire Belega1|ion ^ d  the Millowners* Association, Bombay, 
or any subsequent Agreement which may be concluded between the cotton textile industries 
of the two (*ountrieB remains tn force.

I have the Jionour to be 
Sir,

Your obedient servant, 
WacjTka RtrsrciMAN.

, Daied 9th January, 193S.
Sir B. N. Mitba, K.C.8.I., K.C.I.E., C.B.E.

N o.2.

*«1B,
I  have the honour to ao^o^l^^gC r^peipi of your letter No. 1 of todaydate.
1 am authorised to tindertak(» on behaflf of the Government of India that as soon a$ the 

; ceoond surch^ffe comes ioff as a Mnaral measure, the tariff rates on United ]^ingdom pcit^n 
r pii^e>goods will be reduoed to JO per oeni. ad valorem or 3  ̂anna« per pound on p lw  grey 
j goods, and 20 per cent, ad valorem on other goods, provided that on expiry of the period 
of the Agreement of 2^th October, 1933i, between the Lancashire Delegation and the Mill-

for the rei^k^ning
of pKOtvstion wUlMm^4m>aTeview of conditions then eidstl^ and In the Ught



of Buch experience as may have been gained. By ref«Mm6e to the deoond enrohargft coming 
o^ M 'a ge^^o) meftBure is meant the removal of the suri^iarge on a reasonably large p^> 
portion of, not n#o (̂Uwnly all, tibe items now Buibjeot to it. , , '

I  have thio horiotir to be,
Sir.

Your obedient stJFvant, 
s ; 1;' f' B, ;K. Mixba ,

’ ‘ ‘ 9-iAm.
Right Honourable Walter Runoiman, M. P.

'  ̂  ̂ i STATBMBNTiB IIJMTD ON THB TABLE. df['

Nos
Si*,

I have the honour to acknowledge the receipt of your letter (No. 2) of today’s date.

I have the honour to bô  
Sir,

Your obedient servant, 
W a l i m  RtmeiMAN, 

9-1-1935. ^
Sttt B̂  N. Mn»A, iC.G.S,L. C.B.E.

ComrENTlON B B T ^ B N  UNITED KINGDOM AND POLAND RBLATING TO TONNAGB
Mbasubbm bnt Ce r tifica te s .

T h e  H onqxjbable Mr. T . A. STEWART (Commerce Secretary) : Sir, 
I lay on tJie table a copy of the Convention between the United Kin^om and 
the Republic of Poland relating to Tonnage Measurement Certificates.

ComnENTlON BETWEEN HlS MAJESTY, IN REBOOT OF THE UniTB1> K iNODOM, OaNA1>A,
THE C o m m o n w e a l t h  o f  A u b t r a l i a , N e w  Z e a i .a n d , a n d  I n d i a , a n d  t h e  P b e b i^
DENT OF THE R e p u b l ic  o f  P o l a n d , r e l a t in g  t o  t h e  T o n n a g e  M e a s u r e m e n t
OF M e r c h a n t  S h i p s .

WarMw, April 16, 1934,

His Majesty the King of Great Britain, Ireland and the British Dominions beyond 
the Seas, Emperor of India, cmd the President of the Republic of Poland, -

Recognising the desirability of making arrangements for the reciprocal recognition 
o f certifi^tos of registry and other national documents relating to the measurement of 
tonnage of merchant ships*

Have resolved to ooQolude a Ck)nvention for that purpose and to that end have 
appointed as their Plenipotentiaries ;
, His Majesty the King of Gh'eat Britian, Ireland and the British Dominicnt beyond 
the Seas, Kmp^or dF India:

for Great Britain and Northern Ireland,
The Right Honourable Sir William Augustus Forbes Erskine, G.C.M.G., M.V.O., 

Ambassador Extraordinary and Plenipotentiary of His Majesty at WoHaw ; 
for the Dominion of Canada,

r The Right Honourable <Sir Wiiliam Augustus Forbts Erskiije, G.C.M.G., M.V.O., 
^Ambaaaador £xiraosdin«ry and Plampoteptiary of Hie Majesty at Warsaw ;
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for the OotnmoiiweaRh of Au0tr»tin» .
The Right Hohdtira'ble Sir William AugtMitUB Forhee Brekiiie, O.CJI.O., M.V.O., 

Ambaasador Extraordinary and Plenipotentiary of Hi* Maj^ty at Warsaw;
for tha Pomioion of New Zealand,
The Right Honourable Sir William Auguetus Forbee ErskiDe, Q.C.M.G., M,V.O., 

Ambaaaador Extraordinary and Plenipotentiary of Hie Majesty at Warpaw ;
for India.
The Right Honourable Sir William AugustuB Forbes Erskine, G,C.M.Q.. 

Ambaasador Extraordinary and Plenipotentiary of His Majeaty at Warsaw;
The President of the Republic of Poland : '
Monsieur J6zef Beck, Minister for Foreign AfTairfl,
Who, having commucioated their full powers, found in good and due form, have 

agreed as follows;—

Article i.

Subjeot to the provisions of Articles 6 and 7 of this Convention, the territories of His 
Majesty the King of Great Britain, Ireland and the British Dominions beyond the Seaa, 
Emperor o f India (hereinafter referred to as His Majesty) to which this Convention applies 
are the United Kingdom of Great Britain and Northern Jrelnr.d, Canada, the Common­
wealth of Australia, including for this purpose Papua and Norfolk Island, New Zealand, 
Newfoundland and India, all British Colonies and Protectoratef? and all mandated terri­
tories in respect of which the mandate is exercised by His Majesty’s Government in the 
United Kingdom, His Majesty’s Government in the Commonwealth o f Australia or Hia 
Majesty*s Government in New Zealand.

Any reference in subsequent articles of the present Convention to the territories of 
His Majesty shall be deemed to relate to those territories of His Majesty to which the 
Convention applies. '

Article 2.

In view of the fact that the existing laws and regulations in the territories o f Hia 
Majesty in regard to mecMurement of tonnage o f merchant ships are in substantial agree­
ment with those of Poland, ships furnished with certificates of registry and other national 
papers duly issued by the competent authorities of some part of the territories of His 
M'ijesty shall be tleemed by the Polish authorities to be of the tonnage denoted in the 

said documents, and shall be exempted from being remeasured in any port or place in 
Poland, on condition that similar terms shall b e ,accorded to Polish slups, equipped with 
certifioates of registry or other national papers duly issued by the oom^tent Pobwi autho­
rities on or after the 30th November, 1927, and that such shi^ shall be exempted from 
being remeasured in any port- or place within the territories of His Majesty.

Article 3.

The High Contracting Parties agree that the Government o f the Republic o f Poland 
to whom it pertains to ensure the conduct of the foreign relations of the Free City of 
Danzig in virtue of article 104 of the Treaty of Peace, signed at Versailles on the 28th 
June, 1919, and of Articles 2 and 6 o f the Convention concluded between Poland and 
the Free City of Danzig on the 9th November, 1920, may at any time while the present 
Convention is in force declare by a notification made through the diplomatic ohannel 
that the Free City of Danzig is a Contracting Party to this Convention and that the Free 
City assumes the obligations and acquires the rights deriving therefrom, subject to such 
conditions as may be agreed upon in the notes to be exchanged for giving enect to such 
declaration.

Aftiele 4.

The President of the Kepublic of Poland may by a twelve months* notice given in 
writing through the diplomatic channel terminate this Convention either collectively 
in respect of all territories of His Majesty or separately in respect of the United Kingdom 
of Great Britain and Northern Ireland, Canada, the Commonwealth of Australia, New 
Zealand»Newfoundland or India respectively.



Article 5.

HIb Majesty may tenninate this Convention collectively or separately in respect o f 
the United Kingdom, Canada, the Commonwealth o f Australia, New Zealand, Newfound­
land or India by a twelve montJis’ notice in writing through the diplomatic channel.

Article 6.

The eejparate termination of this Convention, under Articles 4 or 5, in resp^t of the 
United Kingdom of Great Britain and Northern Ireland shall also terminate it in respect 
of all Britifh colonies, all British protectorates and all mandated territories in respect 
o f which the mandate is eiercised by His Majesty’s Government in the United Ktugmm, 
and its provisions shafl upon such termination cease to apply to all ships registered 
therein.

ArticU 7.

The separate termination of this Convention under Articles 4 or in respect of Canada» 
the Commonwealth of Australia, New Zealand, Newfoundland or India shall ako terminate 
it in TMpect of the territories under the authority or jurif diction of His Maj^ty*s Govern­
ment in Canada, or in the Commonwealth of Australia, or in New Zealand or in 
New foundland or the Government of India respectively and its provisions shall upon 
suoh termination cease to apply to ships registered in such territories.

ArticU 8.

The present Convention shall be ratified and the ratifications shall be exchanged at 
London as soon as possible. It shall come into force thirty days from the date of iiho 
exchange of ratifications.

 ̂ In faith whereof the abovenamed Plenipotentiaries have signed the present Conven­
tion and have affixed thereto their Beals.

Done at Warsaw in duplicate, each in the English and Polish languages both of which 
shall have equal force, the 10th day of April, 1934,
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For Great Britain and Northern Ireland j

»  X,. Tx . . W i l l i a m  E R s x m a .Vor the Dominion of Canada i «

W i l l i a m  E r s k i k s .

For the Commonwealth of Australia:

W i l l i a m  E r s k i n e ,

For the Dominion of New Zealand :

W i l l i a m  E r s k i k b .

For India:

W i l l i a m  E b s k i n B.

For the Republic of Poland :

j .  BaoK.
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MESSAGES FROM HIS EXCELLENCY THE GOVERNOR GENERAL.

Tfi® HON'nntXBLB the PRESIDENT: Honourable Mwhboi*^ hftVe 
to convey to you four Messtiges from His Excellency the Governor GeneWil. 
The Messages are in the form of the follewing Orders :

The first Order :

, PAifiai OK CblAIWI*!!.. * ,
“  In purmance of the prQvi€%<yn9 of eub-eection (2) of section 63A of the OoverifiinetU $f 

India Act, i ,  Freeman, Earl of Willingdon, hereby nominate the following Me/mhers of ike 
Council of State to he on the Panel of Chairtnen of the said Council of State:

In thê  first place  ̂the Honourable Mr, Ernest MiU^\ in the second place, the Honour- 
(me Bai 'Bcihadtir Lala Ram Baran D as; in the third place, the Honourable 
Mr. Bija^ Kumar Basil; and lastly, the Horwurable Li^tenant-CoUjffiel Nawab 
Sir Mahonied Afcbar Khan, ' '

New Delhi ;

The 18th January, 1935, ^

(Sd,) W ILLmODON, 

Viceroy and Governor General, ”

The second Order;
R a il w a y  B u d o e t .

For the purpQseSs f̂ st(l}-s0elioH (.1) o f sepUon.STA of the Oovemmsnt of India Act and 
in pursuance of rule 43 of the Indian Legislative Rules and of Standing Order 70 of the Coun­
cil of State Standing Orders, I , Freeman, Earl of Willirj^don, hereby appoint Monday, 
the 18th February, for the. presentation to the Council of State, and Thursday, the 21st Febru. 
ory, for the. Qetietal Discussion in the Council of State, of the statement of the estimated annual 
expenditure and rei^enue of the Governor General in Council in respect of Railways,

New Delhi ;

The 4th February, 1935.̂

(Sd.) WILLINGDON, 

Viceroy and Governor General,"' 
The tliird Order ;

O e n b b a l  B u d g e t .

“  For the purposes of sub-section (1) of section 67A of the Chvemment of India Act miui 
in pursuance of rule 43 of the Indian Legislative Rules and of Standing Order 70 of the Coun* 
cil of State Standing Orders, I , Freeman, Earl of Willingdon, hereby appoint Thursday, 
the 28th February, at 6 p.fn,, for the presentation to the Council of State, and Saturday, Ae 
2nd March, for the General Discussion in the Council of State, of the statement of the esti­
mated annual expenditure and revenue of the Governor Q^»eral in Ccw%oU in rsspeet of sub­
jects other than Railways,

New D elhi; 1 (Sd,) WILLINGDON,

The 4th Fdmiary, 1936, j  Viceroy and Governor General^
Tha fourth Order:

** In pursuance of the provisions of sub-section (3) of section 67A of the Govemn^ent jof 
India Act, I  hereby direct that the heads of expenditure specified in that subsection M U  he 
open to discussion by the Council of State when the budget is under consideraUon,

(Sd,) WILLINGDON,

The 22nd January, 1936, Viceroy and Governor General,''*



COMMITTEE ON PETITIONS.

T h b  HONOtTRABLE t h e  PRESIDENT : Honourable Members, und r̂
Standing Order 76 of the (k)tinoil of State Standing Orders, I am requu ed at 
the c o m m e n ce m e n t of each seflMon to oonetitute a Committee on Petitions 
consisting of a Cht^man and four members. The following MemWs have 
at my r^uest kindly <Jon8ented to preside over and serve on the Committee. 
I accordingly have much pleasure in nominating as Chairman of the Com­
mittee the H o n o u ra b le  Raja Charanjit Shigh and as members, the Honour­
able Khan Bahadur Syefl Abdul Hafeez, the Honourable Sir David Devadoss, 
the Honourable Mr. Satyendra Chwdra Ghosh JVtaulik and the Honourable 
Rai Bahadur Lala Jagdish Prasad.

CONGRATULATIONS TO MEMBERS, THE RECIPIENTS OF
HONOURS.

T h e  H o n o u r a b l e  t h e  PRESIDENT : Honourable Members, as you 
are aware, it is customary for the President of the Council of State to convey 
the congratulations of the Council to Honourable Members who have been 
the recipients of Honours in the last Honours List, and on your behalf, I 
shall therefore convoy the Council's congratulations to these Honourable 
Members.

The foremost name that attracts our attention is that of Sir Bertrand 
Glancy, who has obtained a K.C.I.E. in the la«t Honours List. (ApjJause.) 
Sir Bertrand in a distinguished member of the Indian Civil Service and joined 
the Political Department as Officiating Secretary in 1932-33. Before thkt, he 
occupied various prominent offices, which he very ably performed. In the 
Political Department he has been regarded as a very brilliant administrator. 
His masterly ability-, his tact, his jiidgment and his sagacity have been dis­
played on many important occasions which called for the operation of those 
talents. In him, this Council has a very valuable Political Secretary of the 
Government of India. I convey on behalf of Honourable Members our hearty 
congratulations to you, Sir Bertrand, on this Honour which you have obtained 
and which I feel is only a precursor of many other Honours to follow, 
(Applause.)

The next is our friend and colleague, Nawab Malik Sir Mohammad Hayat 
Khan Noon, who has very deservedly obtained his Knighthood this year 
He is an old member of the Punjab Civil Service and retir^ after many years 
of arduous and distinguished service. He has been a prominent memter of 
the Council of State since 1928, and on many occasions in this House we have 
heard him with great attention and respect. I hope he will live long to enjoy 
this Honour.

Our colleague, Nawab Bahadur Khwaja HabibuUah of Dacca, has obtained 
a Nawab Bahadurship, You are all fully aware that he belongs to a very 
ancient, respected and historic family in India, and his Honour is extremely 
well deserved, and we trust he will live for many years to enjoy that Honour.

Khan Bahadur Mian Ali Baksh Muhammad Hussain, who has been in 
this Council since 1930, has received the title of Khan Bahadur, and I convey 
to him also the congratulations of this Council on the Honour that has been 
conferred on him. :

(  37 )
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But before I resume, I crave your indulgence to mention one other name. 
He is an ex-Meinber of this Council and for several years sat in this Council 
with great distinction, and that is our frieijd Sir Alan Parsons, Secretary to 
the Government of India in the Finance Departmeut, who has been fortunate 
enough to obtain the high distinction of K.CJ.E. Though he is not amongst 
us now, I feel certain that Honourable Members would like me to convey tiie 
Council’s felicitations to him, and I shall do so.

T h e  H onottbablb  S ib  BERTRAND GLANCY (Political Secretary): 
May I say, Sir, that I am extremely grateful to you and to the Members of 
this H ouse for your kind words and the great honour you have done me ?

T h e  H o n o u e a b l e  N a w a b  M a l ik  S ir  MOHAMMAD HAY AT 
KHAN NOON: I am very grateful to you and the Council, Sir, for your 
congratulations, and 1 thank you very sincerely.

GOVERNOR GENERAL’S ASSENT TO BILLS.

SECRETARY of  t h e  COUNCIL: Sir, information has been re­
ceived that His Excellency the Governor General has been pleased to grant 
his assent to the following Bills which were parsed by the two Chambers of 
the Indian Legislature during the Simla session, 1934, namely :

The Negotiable Instruments (Amendment) Act, 1934.
The Indian Trusts (Amendment) Act, 1934.
The Indian Dock Labourers Act, 1934.
The Indian Carriage by Air Act, 1934.
The Sea Customs (Amendment) Act, 1934.
The Indian Aircraft Act, 1934.
The Mechanical Lighters (Excise Duty) Act, 1934.
The Repealing and Amending Act, 1934.
The Factories Act, 1934.
The Bengal Criminal Law Amendment Supplementary (Extending) 

Act, 1934.
The Assam Criniinal Law Amendment (Supplementary) Act, 1934. 
The Indian Rubber Control Act, 1934.
The Indian Income-tax (Amendment) Act, 1934.
The Petroleum Act, 1934.
The Iron and Steel Duties Act, 1934.
The Indian Tariff Act, 1934.
The Indian Army (Amendment) Act, 1934.
The Indian Navy (Discipline) Act, 1934.
The Amending Act, 1934.



BILL PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE
TABLE.

SECRETARY o f  t h b  COUNCIL: Sir, in pursuance of rule 2f»
of the Indian Legislative Rules, I lay on the table copies of the BiU to amend 
the Indian Naturaliaation Act, 1926, for certain purposes, which was passed 
by the Legislative Assembly at its meeting held on Monday, the 28th January, 
1936.

MOTION FOR THE ELECTION OF TWO NON-OFFICIAL MEMBERS
TO THE STANDING COMMITTEE FOR THE DEPARTMENT OF
EDUCATION, HEALTH AND LANDS.

T h k  H onottbablb K h a n  B ahadttb M ia n  Sir FAZL-I-HUSAIN 
(Education, Health and Lands M em ber) : Sir, I move:

“■That this OoimcU do proceod to elect, in su<̂ h manner as tlie Honourable the Presi­
dent may direct, two non-official Members to servo on the Standing Comniitteo to advise 
on subjects, other than * Indians Overseas—Emigration * and ‘ Haj Pilgrimage *’ dealt 
with in the Department of Education, Health and Lands.'"

The Motion was adopted.

MOTION FOR THE ELECTION OF THREE NON OFFICIAL MEMBERS 
TO THE STANDING COMMITTEE FOR ROADS.

The H o n o u e a b le  Mr. D. G. MITCHELL (Industries and Labour Sec­
retary) : Sir, I move :

“ That this Council to proceed to  the election, in such method ah may bo approved 
by the Honourable the President, of three Members to serve on the Standing Committee 
for Roc^s which will be constituted to advise the Governor General in Council in the ad­
ministration of the Road Account during the financial year 1035-36.*’

The Motion was adopted.

MOTION FOR THE ELECTION OF TWO NON OFFICIAL MEMBERS
TO THE STANDING COMMITTEE FOR THE DEPARTMENT OF
INDUSTRIES AND LABOUR.

T h e  H o n o u b a b l b  M b . D. G. MITCHELL (Industries and Labour 
Secretary): Sir, I move:

“  That this Council to proceed to elect, in such maimer as the Honourable the Pre­
sident may direct, two non-official Members to serve on the Standing Committee to advise 
on subjects, other than ‘ Roads * and ‘ Posts and Telegraphs’, dealt with in the Depart­
ment of Industries and Labour.** '

The Motion was adopted.
( 39 )



MOTION FOR THE ELECTION OF TWO NON-OFFICIAL MEMBERS
TO THE STANDING ADVISORY COMMITTEE FOR THE INDIAN
POST^ AND TELEGRAPHS DEPARTMEI^T.

T h e  Honoubabls) Mb. D. G. irflTCIfELL (InduBtrioB and Labour Sec­
retary) : Sir, I move :

-  ̂  ̂ *'> ' ‘w r.rv- )!-v-
‘̂ That this Coiiuf il do proceod to in ^ oh  niamndr tlic>'

?ff«ideiit inny dircx^, two non-«iffic?iid Membofs to Ee^verori the^fitafoding A4vi«pijk? <!b 
nuUeefor the Indiwi Foeta ajid Telc^mplw iPopartineut.’ t , , r »

Honourable Sir, this is a new Advisory ComTnittee which Government 
has decided to constitute in deference to expressions  ̂ of public opinion from 
various quarters.

Tfeo Motion was adopted. , , f  ̂ r* i .: y. i
' ' :■ ■ . . . \U /  'c;-. ,■ t m'

, ‘ ' r  -iH , :
MOTION FOR THE ELECTION OF TWO NON-OFFICIAL MEMBERS

TO THE STANDING COMMITTEE FOR JHE DEBABTMENT OF 
COMMERCE. . i

Tufi Hohoxtrabli!: Mb T. A. STEWART (Commerce Secretary): Sir, I 
move: ' y

“  That this Council do procoed to elect, in such manner os the H^>iioti^abIft 
President may direct, two non-official Members to serve on the Standing Committee o  ̂
advise on subject:^ in the Dep«trtmont of Commerce.”  • / ,' '

The Motion was adopted.

—------ —  i .;' i ' : ‘ ;̂ v: >U

CINEMATOGRAPH (AMENDMENT) BILL.

T h e  Honoubablb Mr. M. G. HALLETT (Hoiiie Secretary) : Sir, I 
move for leave introduce :

“  A Bill further to afnend the Cincinatograph Act, 191H, for a rrertain ptirpcise.** •

The reasons why Government have undertaken this small piece of legift-
__ on are explained in the stat-eiuent of objects and reasonfl. If this Motion
is accepted I will explain those reasons further when this Council proceeds
with the second reading of the Bill.

Sir, I move.
The Motion wa.s adopted.

T h e  H o n o u b a b l b  Mb. M. G. HALLETT : Sir, I intrt>dBce the Bill.

The Council then adjourned till Eleven of the Clock on Tuesday; the 12th 
February, 1936,
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